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Shri Somavane: On an assurance.

Mr. Deputy-Speaker: Has the hon.
Member the leave of the House to
withdraw his Bill?

Some Hon. Members: Yes.
The Bill was, by leave, withdrawn.

Mr. Deputy-Speaker: Shri D. C
Sharma....not here. Shri Sezhiyan.

CONSTITUTION (AMENDMENT)
BILL

(Amendment of Article 171) by Shri
Era Sezhiyan.

Shri Sezhiyan (Perambalur): Mr.
Deputy-Speaker, Sir, I beg to move:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

1 have great pleasure in moving this
Bill for the consideration of the
House. It is a very simple Bill and I
think I will not take much time of the
House.
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As you know, Sir, the working of
democracy rests on the well-being of
the legislature, the judiciary and the
executive. Now, taking the position
-of the legislature, especialiy the State
legislature, it is composed of two
chambers well-known as the Legisla-
tive Assembly and the Legislative
Council.

Article 171 gives the composition of
the Legislative Council and how the
members of the Legislative Council
are to be elected. They come from
different caategories, namely, as nearly
as may be one-third shall be elected
from local authorities, one Twelith
from the graduates constituency, one
twelfth from the teachers’ constitu-
ency, one third to be elected by the
Members of the Legislative Assembly
and the rest to be nominated by the
Governor. That is the composition.
‘The Legislative Councils are now in
existence in as many as 9 States,
namely, Andhra, Bihar, Madhya Pra-
-desh, Madras, Maharashtra, Mysore,
Punjab, U. P. and West Bengal. Out
of the tota]l of 670 seats available in
these 9 States, as many as 56, that is
1/12th, are elected from the teachers
<onstituencies.

The framers of qur Constitution
rightly recognised the role of the tea-
<hers is society and accorded them
some representation in the Legislative
«Council. Democracy, is government
by discussion and to discuss anything
the citizens and the legislators should
be enlightened. Here the teachers
play a prominent role if not a major

- 'role, in shaping the democracy. It is
well-known that the content of demo-
cracy is wel] protected to the extent
the citizens are educated, to the pre-
valence of literacy in the country.
India, a vast country and an infant
democracy, faces a very grave and
dangerous situation because the lite-
racy rate in India is only 24 per cent.
“Therefore, the first and the foremost
task of a democratic India should be
%o spread education to make as many
-people as possible literate so that tn
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exercising the franchise and in defend-
ing democracy and freedom, the peo-
ple have a better know of the things.
They should be enlightened as to how
the Government should function.
It is not enough that they vote once
in five years and give somebody a
place in the Government. They should
be able to discern and they should be
able to discuss the day-to-day affairs
of the country. So, from that point of
view, education plays a very promi~
nent role in a democartic society. Two
thousand years ago, Plato, the famous
Greek Philosopher, while defining
democracy said that ‘Education is the
foundation of democracy.” Only if the
citizens are educated and are able to
discern between the evi] and the good
and decide what they want they will
be able to exercise their democratie
rights and to defend democracy when
a crisis comes, Otherwise, if illiteracy
rules high, the people will not be able
to express themselves effectively they
will not be able to discern what is
best for the country also the best for
themselves. So, education forms the
foundation of democracy.

Only in an enlightened society the
norms of democracy will be well ap-
preciated and well guarded. Especially
in India where about 76 per cent of
the people are uneducated, the role of
the teacher comes foremost in the
making «f our democracy, Therefore,
our Constitution had laid down a cer-
tain target by which free education
should be given to all. That means
that every citizen should be able to
study and also get the benefit of edu-
cation up to the age of 16 years, that
is, of primary education and elemen-
tary education and secondary educa-
tion, For that purpose, we want more
teachers, and we want the position of
the teachers to be more respectable
and attractive. Unless we give respect
for the job that they hold, people will
not come forward in enough numbers
to take up this job. Even now if you
go to the distant villages you will
find many schools without teachess or
only a few teachers managing a huge
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team of children, That means that
we have not put the role of the tea-
cher in the proper perspective before
the people and the country, We do
mot give that much respect which is
due to them. Although laudatory and
aratorical terms are being used in res-
pect of the teacher, and much com-
mendation is being given and praise
bestowed on the role of the teachers,
although we say that it is the noblest
&nd the best of professions yet, in rea-
tity we find that they are among the
lowest paid persons and they are al-
most a forgotten tribe; and they are
not als> given the respect that is due
to them. This Bill of mine seeks to
remedy one such situation,

As | said earlier the framers of our
Constitution recognised the promi-
nent role of the teachers and gave
them some representation in the Legis-
Iative Council along with the gra-
duates, along with the local authori-
Hes and along with the Assembly
Members. But there is one small
snag in the sense that equal opportu-
mity has not been given to all the tea-
chers. Article 171 (3) (c) dealing
with the composition of the Legislative
Counci] of a State provides that:

“as nearly as may be, one-twelfth
shal] be elected by electorates
consisting of persons who have been
for at least three years engaged in
teaching in such educational institu-
tions within the State, not lower in
sandard than that of a secondary
school, as may be prescribeji bv or
ander any law made by Parlia-
ment;”

The main portion of this clause
which is to be discuseed now is:

“in such educationa] institutions
within the State, not lower in stan-
dard than that of a secondary
school,”

~¥hat means that teachers employed
o other institutions lower in standard
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than that of a secondary school will
not be given the franchise in election
to the Legislative Council under tea-
chers’ Constituency.

The total number of teachers in all
institutions, including  universities,
research institutions, colleges profes-
sional as well as general technical
schools, secondary schools, primary
schools and pre-primary schools, ac-
cording to the figures given by the
Education Ministry for 1959-60 comes
to 14,05,546. Out of this number, the
number of primary and pre-primary
teachers is to about 7,34,960. This
means that about 52 pe: cent of the
teachers are employed in primary and
pre-primary schools. Therefore, if we
say that we shall give the franchise
in the teachers’ constituency only to
those teachers who are employed in
institutions not lower in standard than
that of a secondary school, then we
are excluding as many as 7,34,960 tea-
chers out of a total of 1405, 456; that
is, 52 per cent of the teachers do not
enjoy the franchise now being offered
for elections to the Legislative Coun-
cil. Therefore, it is a grave injustice,
and a grave discrimination against the
teachers who are employed in elemen-
tary and primary schools,

When we see the pattern of educa-
tion the more onerous and the more
important aspect of it lies in the pre-
primary and the primary schools, Only
if the school children are brought up
in a well-knit way and well-cducated
way, they can grow up into useful
citizens and in later life they can’
come up to the expectations laid down
in the Constitution and to the political
and moral standards laid down there-
in. That is possible only if the pre-
primary and primary education js well
thought out and well planned, When
we plan elementary and primary edu-
cation, we have to look after the inte-
rests of the teachers also. Unless we
give them the honour and the respect
due to them, we may not be gble to
attract the best man and to expect the
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kind of enthusiasm work that we re-
quire,

At present the primary school and
pre-primary school teachers have not
been included in the list of voters for
the Legislative Council in the tea-
chers’ constituency. The Bill that I
have brought forward before the
House will therefore, I hope, get the
support of all the Members of the
House irrespective of their political
affiliations.

In proposing this Bill for the con-
sideration of the House, I may stress
once again that a grave injustice and
a grave discrimination has been per-
petrated against the teachers in the
elementary and primary schools. This
Bill which is a simple Bill seeks to
remove the disabilities that have been
put against them,

With these words, 1 beg to move for
the consideration of my Bill which
seeks to amend article 171 (3) (c) so
that the teachers in the primary and
pre-primary schools also may be in-
cluded in the list of voters, That is
to say, all those teachers who are in
the noble profession of educating the
children and educating the future citi-
zens of India, irrespective of whether
they are in the secondary or primary
or elementary schools, may be given
the honoured role and the status that
they deserve so that they also can
exercise their franchise for election to
the Legislative Council,

With these words, I move for the
consideration of my Bill,

" Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Constitution of India be taken
into consideration.”

Shri Heda (Nizamabad): The Le-
gislative Councils in various States,
that is, wherever we have allowed
them to exist, are elected through inr-
direct election ' The elections take
place not on te basis of direct fran-
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chise as in the case of the State Legis-
lative Assemblies or the Lok Sabha
but indirectly, and in certain case®
through a limited franchise. One of
the provisions is that one-twelfth of
the members of the Legislative Conu-
cil should be elected by the teachers.

On this occasion, we may apply our
mind; to the question whether this
mode of indirect election is the cor-
rect one. Ou: experience during the
last decade or so, since the Constitu-
tion came into force has given an op-
portunity now to think over the pro-
blem again.

To take an analogy, you wil] re-
member, that in the United States,
thei - legislative councils that is to say,
the Senates of the State as wel] as the
Fed>ral Senate were elected in the
same way as the Legislative Councils
and the Rajya Sabha here, that is,
through indirect elections, Later on,
they found by experience that the
system was not so good, so healthy
and so democratic, and, therefore, they
changed over to the system of direct
election itself.

I think in the last 15 years, the ge-
neral level of consciousness among the
people has risen to such an extent that
it is time for us to consider whether
we cannot safely change over because
even a man in the street even the illi-
terate person has become aware and
conscious of political and public mat-
ters. My hon. friend mentioned that 78
per cent are illiterate. The question
of illiteracy is not so important. Even
the so-called illiterate person applies
his mind to political and public mat-
ters. My hon. friend mentioned that 76
he pinpoints certain issues in a way
which shows that many times I feel
he is more politically conscious than
many of us are.

For example, 1 was going in a scooter.
The driver happened to be @
Peshwari a man from the Afghanistan
border. After independence of India,
he had come over here. ] enquired of
him how matters were going on. He
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said: ‘Delhj is very good, We are earn-
ing very wel] and are quite happy.
Though the prices are rising, we get
here every thing, but water.” He meant
that the water available in his former
place in Afghanistan was so pure
and clean that that type of water was
just a rare thing in Delhij,

So many times, these people pin-
point problems in a way that most of
us, educated and literate people, fail
to do. So I think it is time for us to
consider whether we should not dis-
pense with indirect election.

1 know there is one practical diffi-
culty. In America this 1s possible
because they have got the biennial
elections and the Presidential election
takes ploee once in four years, There-
fore, the two elections synchronise
and there are no separate elections.
Here the life of the Assemblies and the
Lok Sabha is five years. There are
biennial elections for the Rajya Sabha
and Legislative Councils. Therefore,
weo have to readjust the period. But
this is a matter which can be decided.
Once we agree on the principle we
can find a via media. Then the peri-
odicity of elections to the Council may
be changed or the life of the Assem-
blies and Lok Sabha may be changed
80 as t> suit our requirements, But I
strongly put in a plea that the time
has come for us to think of doing
away with indirect elections.

Many times we hear of very serious
defects in indirect elections, Where
the franchise is limited, in a number
of cases there is great scope for pres-
sure and corruption In a number of
cases we came across very serious
complaints; it was even said that mem-
bers of the Assemblies had sold their
votes for such and such amount. All
these things would be done away with

if we change over from indirect to
direct election.

. So far as the subject-matter of this
Bill is concerned, I think the amend-
went is a véry healthy one. I support
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it and would put forth two more fac-
tors for the consideration of the House,
One is that teachers even in th. pri-
mary and other schools are equally
politically conscious as the teachers in
the university and higher institutions.
It may be that 14—15 years ago the
level of consciousness between the
two was different. But today the level
is the same, thanks to panchayati raj.
Taking democracy to the grassroo's, to
the villages, we have created this
consciousness Every thinking person
has bocome plan conscious. Therefore,
when that consciousness has increas-
ed, I think the primary and other
teachers who are now excluded from
the franchise today, also deserve equal
treatment as the other teachers,

The second thing is that not only do
they deserve the right of f-anchise,
but if thcy get an opportunity to rep-
resent the interest of teaching, I think
they would do better than the present
representatives would do. Whether
they wil] get that opportunity or not—
because being in the primary schools,
they would be scattered in small vil-
lages; their contacts will be far ]less—
given the opportunity, they would rep-
resent the teaching profession far bet-
ter than the others. I say this because
the primary teacher is the most hard-
hit person. This is so not only in our
country but in every other -country,
except probably the USSR. This is
the sorry phenomenon everywhere.
Even in the US, I found that the pri-
mary teacher is one of the lowest paid
men in that country. Almost the same
is the case our country too.

Therefore it is time that not only
is he given the right of franchise, but
he is also provided an opportunity
where he can vigorously put forth his
own interest and try to further it be-
cause, after all, teaching is not only
a noble profession but as my hon. fri-
end said—here we unite—it creates
a good climate for democracy, If
young boys and girls have to inculcate
the snirit of democracy, the proper
initiation would be In these very
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schools, If these institutions have
that opportunity and the teachers feel
that they are a part of it, and will
play a greater part in the success of
democr-acy, I think they would be
more responsible and try to make this
democracy a greater success, These
two factors constitute added reasons
why the primary teachers should be
included. From that angle, the rele-
vant entry may be suitable changed.
With these words, I support the Bill.
t g fag (fuar): Sorers
g, "AAATT g€, o ¥,
fa=r =1 &, 3a% fag & gAwr FFRT T
wa g fr ol fegeam #Y awensit
T AT Ffawar g aw g ¥
fafa =at, =t frowr, & W7 qg e
s R eE fersram A
foar &% 1 N fad w7 Y, JEwT A
BT FT foar #R 1 g AW S
¥ qfae 4 @ & fr gw s A
W OF aq F qAAART 7 | w0
qrEl T a6 ¥ I HeLr W qw Ay
ST 8, T IEHT I FQ §, ITEHY
o F § | zafa a1 faw @ v
. ST AT §, SEHT 9E W F W T 6
TOF A A Q| WANT a9 ¥ W
w# wrw & fF ag 5 1 A g oqT o
ar fegam § a9 &1 g
ot <t 3, S O wl A AR
& FrREETT ¥ Imar § A}
oY e & o F g § fv gewre
qTed ol @ § da6T W A1EF F
W &, & qar e § oo A7 ag 5
DT 4ETET T FT A F4A F A )
a4 ST IHT AT FL DA g, a1 T
Frar & fF oo ag R ¥ fag
a7 § | 9 & Sy Sw A FT gIar
g, ar v st e ws ag swa
& fro 3 & 1 9= § T qW AU FT
qeT g, dr war @ feow g
AT A W R & I F U gE-end
T ¥ ¥ for 9 9w LA

Constitution PHALGUNA 10, 1885 (SAKA) (Amendment) Bill 3126

FA ¥ fag ag @ § 1 & 75w em
§ % 3w & fog ag 7@ & 61 maafy
T oa@ g

el #T T ¥ ST T )
w2 fReT & W wrewd & § ad a7
o o, W, e, o s &,
T ag AT A FT @A T WeWGF F
A T IAT FT GAH TG § )
T 1O A § 7 9 a=<1 @7 o
e g g A & o 9
qarfE §, at 97 w1 fefaform at o=
ARSI
15.39 hrs.

[MR. SPEARER in the Chair]
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Shri Yashpal Singh: I am a soldier.
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Shri Gauri Shankar Kakkar (Fateh-
pur): Sir, I stand to support this
amendment. It is a simple and inno-
cent amendment to widen the fran-
chise. It is true that indirect elec-
tions in this country bring in a lot
of corruption but once that has been
conceded in the Constitution and
special seats have been allotted to
every class of persons, it is very un-
just to debar the teachers from seek-
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ing election or exercising their votes.
Student may become the Prime Minis-
ter tomorrow or the President of the
Indian Republic. So, when all limi-
tations are lifted, teachers at the ele-
mentary stage deserve to get this
encouragement., There have been
indirect elections before and in UP
1 know there were cases where
voters were actually lifted in =&
truck and detained for 2-3 days: cer-
tain pradhans participating in zim
parishad elections were not allowed to
go out. That is of course with regard
to indirect elections.

A ‘majority of the teachers have no
right to exercise their vote or seek
election. There is a talk about cer-
tain minimum education with regard
to the zila parishad or non-official
office bearers. As long as there is no
minimum educational qualification
for candidates to Lok Sabha election,
we cannot afford to say that there
should be some minimum educational
qualification for the zila parishad er
State legislature or for any other
non-official post. This was hotly dig-
cussed in the Constituent Assembly.
Somehow those who were promoting
democracy thought it proper that with
adult franchise every person who is
major is entitled to cast his precious
vote. Is any person restricted in seek-
ing election even to the hizhest body,
Lok Sabha? These things are to be
considered seriously. Once we con-
clude that some educational qualifica-
tion is essential at all, then we have
to start with Members of Lok Sabha;
there must be certain minimum
educational qualification for people
seeking election to Lok Sabha. Then
only we can afford to say so with
regard to non-official office bearers.

We are now pursuing a policy of
special allotment of seats to certain
special sections. It is, therefore very
advisable to include these teachers
who have been go far debarred from
excercising their vote or actually
participating in the teachers’ consti-
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fuency. I welcome this amendment
&nd I request the hon. Deputy Minisier
to think over this matter coolly and
dllow this amendment to be passed
by this House,

8hri Sivamurthi Swamy: Mr. Spea-
ker, Sir, I congratulate the hon.
Member Shri Sezhiyan who has
brougt this Bill at the right moment.
This Constitution (Amendment) Bill
is a very simple one which has got
anly one clause, namely, to delete the
wards: “not lower in standard
than that of a secondary school,”.

As you know, the educational fleld
f3 not only at the secondary or the
college level. It should start from
below. These are the poor teachers
who educate the masses at large in
this country. May I quote here the
wards of Vinobhaji? He has said:

“In any form of faultless Gov-
ernment the following characteris-
@cs must be found without fail.”

Yhere are four characteristies which
Be has mentioned, but I shall only
quote the fourth characteristic, be-
cHuse it is concerned d'rectly with the
abject of this Bill. The fourth charac-
teristic of a faultless Government is:

“honest work on the part of
anyone will be considered to be
of equal value (moral and mone-
fary). We shall now discuss
‘hriefly the each of the above.”

Now, may I ask the Deputy Minister,
&re these primary school teachers less
walyed persons, or, what are the
ceasons behind this restriction that the
opinion of primary school teachers
ghould not be taken? As you know,
democracy or basic democray ghould
be as wide and a5 broad-based as
possible.  Otherwise, it will be the
authority of the few which will pre-
vail. Mahatma Gandhi himself has
£aid:

"By Swaraj I mean the govern-
ment of India or the States by the
consent of the people as ascertain-
ed by the largest number of the
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adult population, male or female,
native-born or domiciled, who
have contributed by manual la-
bour to the service of the State
and who have taken the trouble of
having their names registered as
voters.”

Cannot these primary gchool teachers
be registered as voterg in these parti-
cular constituencies for the direct elec-
tion? What fault is there or what ob-
jection is there on the part of the Gov-
ernment, I want to know. Gandhijt
further says:

“T hope to demonstrate that real
Swaraj will come not by the ac-
quisition of authority by a few but
by the acquisition of the capacity
by all to resist the authority when
abused.”

{ would ke to suggest to the hon.
Member concerned, who has brought
this Bill, to add or to amend another
clause to the effect that these teachers
should have the authority to recall
their representatives also from the
YLegislative Councils. We have no
calling back authority in respect of
the Lok Sabha Members but at least
for these educated voters or for these
thonest primary school teachers or any
other teachers, I am of the opiniom

-that there should be the right for cal-

ding back also. In the name of educa-

tional rapresentation, party politics
came in,
Mr. Speaker: For re—call, the hon

Member should bring forward a new
Constitution Amendment Bill.
am,

Shri Sivamurthi Swamy: 1 .
making this point only by way of a
suggestion,

With these words, I support this Bill_
If the Government are interested in
making thig democracy g broad-based
one and a real one, I appeal to the
kreasury benches, especially to the
Deputy Minister to consider this mat-
ter seriously. If the Government re-
Jects this B'll, it means their interest
in democracy will go away.
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Dr. M. S. Aney: Sir, I do not know
what shall be the attitude of the Gov-
ernment to this particular Bill. I can-
not conceive of any possible objection
they can take to the principle on which
this amending Bill is based by my hon.
friend, the Member of the DMK Party,
There is no doubt that the Legislative
Councils stand on a different footing
from the State Assemblies and the Lok
Sabha. We have taken our model par-
ticularly from the UK. The House
of Lords was the model which was
before the minds to some extent of
those who framed our Constitution.

The Council of States here and the
Legislative Councils in the States are
more or less intended to be bodies
which are gmaller in size representing
something different from what the
Lok Sabha or the State Assemblies re-
present. That is the idea. Coming to
the choice of the constituency, in Eng-
land, of course, they had a ready-made
thing. There wag an aristocratc class
which constituted the membership of

the Upper House by virtue of heredity -

and their right of belonging to a parti-
cular nobility and so on,

Shri Hari Vishnu Kamath: There is

no written Constitution there.

Dr. M. S. Aney: There is a conven-
tion and a recognised mode for the
membership of the Upper House. Con-
vention is as good as written Consti-
tution,

The second House is supposed to be
a House to exercise some kind of a
restraining influence on the work
.which the House of Commons does.
That may be the idea here also. But in
India there wag no class as in England
for the membership of the Upper
House. So, to think of some kind of
election wag the only way to form the
other House also.

So far ag the teachers are concerned,
I think the only consideration that
must have governed is that the elec-
torate should not be unnecessarily big.
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So, they thought that teachers not be-
longing to the primary schools but be-
longing to the secondary schools and
other higher institutiong should form
the electorate, so that the electorate
would be a compact and small one,
and probably a more learned one, In
my opinion, to make a distinction of
that kind among the teachers them-
selves is invidious. If you want that
educational interest should be repre-
sented in the other House, then we
should take education as a whole and
include all the teachers from the first
standard to the college in the elector-
ate, In fact, one of the defects of our
educational system is that this particu-
lar integrated view of education as &
whole is not being taken and we find
different States taking different views:
on education, But at least in the mat-
ter of franchise, Government should
be well-advised in including all those
who are engaged in the profession of
teaching without making any distinc-
tion. Recognised institutions should:
have the right of franchise and they-
should be eligible to record their votes. .
This is more logical and, in a way,.
good. This will not only give a better
status to the teachers but it will also
widen the constituency which will be
less free, less open to means of corrup-.
tion. One of the reasons that was urg-
ed for having a w'der constituency:
was that in a wider constituency there.
was lesser chance of persons using their
influence by means of corruption and'’
so on. The idea was that there will"
be less opportunity for corruption in .’
a wider constituency. I am not going-
to discuss that po‘nt at length now,
but if that is possible in a constituency
for the Lok Sabha, having adopted the
principle of representgtion there also,
we should try to introduce this salut-
ary principle in the case of the Coun-
cils also. If that is to be done, then
the best way is to take the entire class
of teachers as one constituency and no
distinction ought to be made on the
ground that one is a orimary teacher
or a secondary teacher. A primary
school teacher alreadv suffers from the
disability that he gets a small pav You
are further giving him another disabi-
lity saying that he ‘g not entitled to.
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vote, which privilege even a fool or an
illiterate man has got under the Cons-
titution.

8ir, I am very eager to hear what
extra-ordinary arguments our Deputy
Minister for Law has got to advanoe
in support of the existing practice and
to oppose the salutary amendment
which has been brought by my hon.
friend. Sir, I support the amending
Bl

Shri Subbaraman (Madurai): Mr.,
Speaker, Sir, I thank you for the op-
portunity you have given me to speak
a few words on this Bill. My hon.
friend, Shri Sezhiyan, has brought this
Bill to include nearly half of the tea-
chers in thig country who are in the
profession and who have not got the
franchise under the constituency of
teachers for the legislative councils. He
has brought this with all good inten-
tions. No doubt, teaching is a very
noble and honourable profession, but
if you consider the qualification of ele-
mentary school teacherg you will find
that they would have passed only
third-form or eighth standard with one
or two years of training. Most of them
are less than under-graudates or even
SSL.C. These are the people who
are sought to be included in the tea-
chers’ constituency,

No doubt, they perform a very noble
duty of training our children to be
good citizens. There are other profes-
gsiong equally important such as medi-
cal, engineering, legal and others. But
we do not give any special representa-
tion for them.

Besides, it is the mothers who play
a great part in bringing up a new
society. Still, we do not give any spe-
cial treatment or position to them.
They have got franchise as anybody
else.

If we want to include elementary
school feacherg also, then I think their
qualifications should be raised at least
‘to BSLC or secondary trained. Though
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we have got every sympathy for ele-
mentary school teachers, do we on our
part entrust our children to the ele-
mentary school teachers? No, Wa want
our children to be trained by highly
qQualified people. So, unless their
standard and qualifications are raised,
it is not at all good to include teachers
who do not possess such qualifications.
I would like to add that business peo-
ple, industrialists and labour play a
great part in building the society. They
are also quite essential for the society.
Yet, we do not provide any special
constituency to them. So, I would like
to suggest that their position should
also be improved.

Dr. L. M. Singhvi: Mr. Speaker, 1
rise to support the underlying idea of
the Bill in as much as such represen-
tation to teachers in elementary
schoolg would dignify the profession
of teaching at all levels. At the
moment, as the provision stands, there
is an unseemly discrimination against
teachers at the elementary schools.
There is no reason why special repre-
sentation should not be given to tea-
chers in elementary schools, Although
I am not able to support the Bill as
it has come before us, I would strongly
request the Government to consider
the possibility of giving separate re-
presentation, specific and certain, to
the class of tcachers who teach in ele-
mentary schools. It may be 1|24 and
half the teachers may be from second-
ary teachers but the other half should
be from elementary schools because
their plight today is really most
pathetic. They are most numerous
and it is they who are engaged, as
other teachers are also engaged, in the
task of building the nation. There is:
no reason why this discrimination
should be allowed to be perpetrated to
the disadvantage of teachers in the
elementary schools. I would, there-
fore, request the Minister to make a
statement giving an assurance that
this matter would be given full con-
sideration in consultation with the
various State Governments, and that
this effort to dignify the status of ele-
mentary gchool teacherg would receive
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sympathetic consideration at the hands
of the Government,

Mr. Speaker: Shri Bade also wants
to speak? All right, I will give him
two minutes,

Bhri Bade (Khargone): In two
minutes I can only gay that I support
the Bill.

Mr. Speaker: All right. Three minu-
tes.

Shri Bade: I support the Bill and I
request the hon, Minister to accept the
principle of the Bill. The most impor-
tant point ig this. I am opposed to
Legislative Councilg and Upper Houses.
Fortunately, in Madhya Pradesh there
1s no Legislative Council. Nowadays,
those persons who do not get a ticket
for the general election or who get de-
feated in the general alection are given
a sheltered place in the Upper House.
Of course, some experts and some
scholars are also sent there. If they
are going to keep or maintain the
Upper House, then of course, the tea-
chers who serve in the primary and
middle schools should be given repre-
sentation there. Now the difficulty is
that in the States there is no definition
of “secondary school”. In some places
they say “you are middle school tea-
chers; tharefore, you are not entitled
to vote” while in some other places
they say “you are middle school tea-
chers; so, you are entitled to vote”. It
is left to the sweet will of the State.
When the kisans, harijans and the Adi-
basis are given the right to vote, why
should the poor elementary school
teachers alone be deprived from the
So, I would support
the Bill and I would request the hon.
Minister alsp to accept the underlying
principle of the Bill.

The Deputy Minister in the Ministry
of Law (Shri Bibudhendra Misra):
Mr. Speaker, Sir, almost all the Mem-
bers excepting one have supported the
provisions of the Bill. But I am sorry
to state that I have not been able to
persuade myself to accept the reason-
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ing given by any of the Members So
far as I am concerned......

Dr. M. S. Aney: Because it emanates
from the Opposition?

Shri Bibudhendra Misra: 1 oppose it
not because it emanateg from a Mem-
ber of the Opposition but because it
has no legs whatsoever to stand upon.
1 do not dispute the proposition laid
down in the Statement of Objects and
Reasons that teachers are to be held in
the highest honour. But I fail to see
any connection between the Statement
of Objects and Reasons and the provi-
sions of the Bill. I do not understand
it. Is it meant thereby that by not
giving primary tedchrers any represen-
tation in the Legislative Council of a
State they are dishonoured? Or, is it
meant that they will be honoured only
if they are given representation in the
different Legislative Councils of those
States which have Legislative Coun-

cils? That is tha reasoning which can-
not appeal to anybody. (An Hom.
Member: Discriminatory). 1 will

come to the point of discrimination
later on,

Now, Dr. Aney wanted to know why
the primary teachers have been ex-
cluded from the scope of the operation
of article 171 of the Constitution. The
matter was discussed in the Constitu-
ent Assembly and he himself has given'
the reason as to why it was thought
proper that primary teachers should
not get a representation there at all.
As I have followed the temper of this
House during the last two years of my
career as the Deputy Minister, the de-
mand has been the other way that no
special representation should be given
to the teachers whatsoever. It is not
a question of giving special represen-
tation to primary teachers, to bring
primary teachers into the fold of the
provisions of sub-section(3) of article
171. Whenever there has been ‘any
Bill to amend article 171, numerous
suggestions have been made that there
sheuld not be any functional represen-
tation of teachers when there is no
provision for any functional represen-
tation to medical men, lawyers or en-
gineers. Article 171 of the Constitu-

.
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tion does not envisage at all any func-
tional representation being granted.
Rightly or wrongly, a special represen-
tation has becen granted to secondary
teachers. Now the matter has been
agitated and I may inform the House—
I think I had informed the House ear-
lier also—that the matter was also re-
ferred to the d'fferent State Govern-
ments because the Election Commis-
sion was gagainst granting functional
representation only to teachers when
such functional representation has not
been granted to any other profession.
Secondly, if I remember aright, it was
the Vice-Chancellors’ Conference in
Uttar Pradesh that was of the view
and they passed a resolut’on that tea-
chers should not be brought into the
Legislative Councilg because, apart
from the fact that the absence of tea-
chers in the educational institutions is
to the detriment of teaching there, the
reason advanced by them wag that it
brings politics into the educational
institutions. Out of the 8 States that
have Legislative Councils 6 States are
opposed to giving any representation
whatsoever to secondary teachers also.
It is only one State, that is, Mysore,
which has said that the representation
should continue and the reply of an-
other State, I think, Maharashtra, is
being awaited. Therefore, it is not
only the Election Commission but it is
also the considered view of the States
having Leg'slative Councils that no
functional representation of this
character ghould be given to the tea-
chers, and particularly in view of the
fact that there is no such provision so
far as other professions are concerned.

Dr. L. M. Singhvi: Are we to under-
‘and that the Government is opposed
2ven to the existing representation
wranted to secondary teachers?

Shri Bibudhendra Misra: 1 mean the
views of the States are being consider-
ed. If it comes to it that the represen-
tation given to secondary teachers in
the Legislative Council of a State is to
be abol 'shed, there will be no question
of discrimination. May ] ask those
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Members who now point out that when
the representation to the secondary
teachers is there we do not give any
representation to primary teachers and
there is discrimination, whether even
if you give any representat.on to pri--
mary teachers along with secondary
teachers, is it not a discrimination not
to give representation to other profes-
siong like law, medical and engineer-
ing?

Shri Bade: Does it mean that the
Government wants to bring in an
amendment to abolish this also?

Mr. Speaker: That question has al-
ready been put by Dr. Singhvi.

Shri Bibudhendra Misra: I have said'
that the matter is under the conside-
ration of the Government because we
have received the views of the States.
I am not in a position to state whether
there will be a Constitutional amend-
ment or not. But the proposition that
I want to enunciate is that the wind is.
blowing the other way namely that no
functional representation should be
given to secondary teacherg also. So,
it is not a question of enlarging the
scope of article 171 so as to bring the
teachers of primary schools within its:
fold.

In view of this, I am constrained to
oppose this Bill and I would request
the hon. mover to withdraw the Bill.

Shri Gauri Shankar Kakkar: As
long as this provision con-
tinues, primary teachers also should
be brought within its fold. So far,
Government have not introduced any
amendment to remove the represen- ‘
tation given to teachers. Therefore,
what the hon. Minister has stated does
not constitute sound logic.

Mr. Speaker: An appeal has been
made to the hon, Mumber to withdraw
it. Is he withdrawing it?

Shri Sezhiyan (Perambalur): No, I
am not withdrawing it.
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I shall say just one or two words in
reply to the discussion that has taken
place now. I find that almost all the
Members who have spoken have sup-
ported this Bill.

The basic question which has been
raised is whether the Legislative
-Councils should be continued or not.
But that question does not arise out
.of the discussion that we are having
now with regard to this Bill. Also,
it has been suggested that the system
of limited franchise and indirect
elections is not proper. Also, one
‘Member suggested” regulating the
«qualifications of the elected members.
But I would submit that these things
‘will form the subject-matter of a sepa-
rate amendment, and do not come
within the scope of the present amend-
ing Bill of mine.

The important thing which the hon.
Deputy-Minister asked was whether
‘the primary school teachers had been
dishonoured by the present position or
practice. The , point that I would
emphasise is that there is grave discri-
mination against the primary teachers
and pre-premary teachers in the tea-
<chers’ constiuency. At present, we are
taking only 48 per cent of the teachers,
and 52 per cent of the teachers are not
represented. T had given the figures
in my earlier speech. Out of 14,05,546
teachers working in all the teaching
institutions in the country, irrespective
of the standard of the institution,
there are as many as 7,34,960 teachers,
that is, about 52 per cent of the total
number, working in primary and pre-
primary schools, Therefore, my sub-
‘mission is that when you are giving

" representation in the teachers’ consti-
tuency, you should give it fully to all
the teachers and not exclude nearly 52
per cent of the teachars.

One hon. Member who wag opposed
to this Bill brought in the argument
that those persons who had been
educated up to the third or fourth
form, had been appointed in ele-
mentary schools, and, therefore, fran-
chise should not be given to them.
Had that been the spirit of the
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framers of the Constitution, they
would as well have laid down some
educational qualificationg for the
teachers in the teachers’ constituency,
and that only those teachers working in
certain institutions and possessing cer-
tain qualifications could come in. But
we find that they have only referred to
teachers working in certain institutions.

Mr. Speaker: The hon. Member
should try to conclude now,
Shri Sezhiyan: 1 hour and 30

minutes have been allotted for my

Bill.

Mr. Speaker: That does not mean
that if other Members have spoken for
only half an hour, the hon. Mover
should have the balance of one hour.

Shri Sezhiyan: I began my speech
on the motion for consideration only
at 315 p.m.

Mr. Speaker: The same things can-
not be repeated now. The hon. Mem-
ber has only to reply now to what has
been stated in the House.

Shri Sezhiyan: My point is that at
present there is discrimination aga‘nst
one teacher and another. Even in the
secondary schools I may point out that
there may be soma teachers who may
not be graduates or who may not even
have passed the SSLC examination.
For instance, a physical training ins-
tructor or a drawing master need not
have passed the SSLC examination,
and still he will get the franchise under
the present provision because he hap-
pens to work in an institution which
belongs to the secondary grade.

The real anomaly of the present pro-
vision is that you are discriminating
against teachers working in certain
institutions, irrespective of the fact
whether they are graduates or they
have passed SSLC or not. Simply
because they happen to work in a
school lower in standard than that of
a secondary school they gre not
allowed to vote ang they do not
enjoy the franchise. ° :
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Therefore, my plea to the hon. Minis-
ter is that he may reconsider the plight
of the primary and pre-primary school
teachers whoe form 52 per cent of the
total, and give them the franchise
which is their due. The discrimination
which is there at present should be
eliminated. I would again implore the
Deputy Minister to consider this matter
and also to respect the opinion of the
House. Excluding the Deputy Minis-
ter, seven Memberg have spoken on
this Bill, and out of them, six have
supported the Bill. Therefore, I would
request the House to consider this Bill

and pasg it.

Division No. 10]
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Mr. Speaker: I shall now put the
motion for consideration to the vote
of the House. It requires & gpecial
majority since it is a Bill to amend the

Constitution.
Let the Lobby be cleared,
The question is:
“That the Bill further to amend

the Constitution of India be taken
into consideration”.

The Lok Sabha divided:

[16.24 hra
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Aney, Dr M. S. Kamath, Shri Hari Vishou

Bade,. Shri Kunhan, Shri P.

Banerjee, Shri S. M. Lahri Singh, Shri
Manoharan, Shri

Bhattacharya, Shri Dinen
Bheel, Shri P. H.

Bist, Shri J. B. S.
Chaudhuri, Shri Tridib Kumer
Daiji, Shri .
Elias, Shri Mohammed
Gopilan Shri A. K.

Gounder, Shri Mathur

Mukerjee, Shri H.

Nambiar, Shri

Pattnayak, Shri K;

Kakkar, Shri Gouri Shankar

Nair, Shri Vasudevan

Ram abadran, Shri
Reddy. Shri Narssimhs
Roy, Dr. Saradish
Sen. Dr. Rangn
Sezhiyan, Shri

Sharma, Shgj K. C.
Singhvi, Dr. L. M.
Swamy, Shr1 Sivamurthi
Swell, Shrj

Tan Singh, Shri
Vimla Devi, Shrimati

N.

ishan

Jena, SI.ni Rajaram, Shri Vishram Prasad, Shri
Jha, Shri Yogendra Yashpal Singh, Shri
NOES

Alva, Shri A. S.

Azad Shri Bhagwat The Deo Bhanj, Shri P. C. Laskar, Shri

Babunath Sinh“;h.ushri Deshmukh, Shri B. D, Laxmi Bai, Shrimati

Bal Krishna Singh, Stas g::hmukh, Shri Shivaji Rao . 1-:’:.“ Shri A

Balmiki, Shri lon', Shri shishi, Shrimati Sarojini

Barman, Shri P. C. Gendhi, Shﬂ V- B. Mandal, Dr’. P.

Baswant, Shri Hazanavis, Shri Mandal, Shri Yamuna Prassc
Mantri, Shri

Bhbagat, Shri B. R. Hanuma nthaiya,

Brajeshwar Prasad, Shri

Brij Raj Singh, Shri Jadhav, Shri Tulsh:

Jadhav, Shri M. L.

Jamunadevi, Shrimatj

Shri
Maruthish Shri

Mehrotra, Shri Braj Bihari
Minimata, Shrimati

idas

Chandak, Shri
Chandrabhan Singh, Shri Jedhe, Shri Mirza, Shri Bakar Alj
Chandrasckhar, Shrimati Kaijrolkar, Shri Mishra, Shri Bibhuti
Chsudhuri, Shri D. §. Kamble, Shri Mishra, Shri Bibudhendra
Chaudhuri, Shri $achindra Kanungo, Shri Mohanty, Shri G.
Chaudhuri, Shrimati Kamaia Kedaria, Shri C. M. Morarks, Shri
Chuni Lal, Shri Khadilkar, Shri More, Shri S. s.
Dalit Singh Shi Khanna, Shri Mehr Chand Monzni, Shri David
Das, Shri B. K. Kisan Veer, Shri Murti, Shri M. S.
Das Shri Sudhansu Kotoki, Shri Liladhar Muthia, Shri
Dass, Shri G. Kureel, Shri B. N. Naik, Shri D.J.

. Nuik, Shri Msheswar

Lskhan Das, 8bri

Nirsojan Lal, Shei
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Pande, Shri K. N.
Pandey Shri Vishwa Nath
Paona Lal, Shri
Parasher, Shri

Patel, Shri Chhotubhai
Patel, Shri N. N.

Patel, Shri Rajeshwar
Patil, Suri D. S,

Petil, Shri J.'S.

Pattabhi Raman, Shri C. R.
Pillai, Shri Nataraja
Prabhakar, Shri Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimeti Sshodrabai
Raj Bahadur Shri

Rao, Shri Krishnamoorthy
Re 0, Shri Thirumala

Rattan Lal, Shri
Rawandale, Shri |
Reddi, Dr. B. Gopala
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahs, Dr. S. K.

Saigal, Shri A. S.
Samanta, Shri §. C.
Sanji Rupji, Shri

Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Shah, Shri Manubhai
Shastri, Shri Ramanand
Shinkre, Shri

Shree Narayan Das, Shri
Siddananjappa, Shri
Singh, Shri D. N.
Singh Shri R. P.
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Public Importance
Sinha, Shrimati Ramdulari
Sinha, Shrimati Tarkeshwari
Sonavane, Shri

Srinivasan, Dr. P.
Subbaraman, Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri
Surendra Pal Singh, Shri
Thomas, Shri A. M.
Tiwary, Shri D. N.
Tiwary, Shri K. N.
Tiwary, Shri R. S.

Tysgi, Shri

Uikey, Shri

Varma, Shri Ravindra
Vijaya Anandas, Maharajkumar
Wasnik, Shri Balkrishna
Yadava, Shri B. P.

Mr. Speaker: The questio;a_'ﬁ:

“That the Bill further to amend
the Constitution of India be taken
into consideration”.

- The Lok Sabha divided.

Shri R. G. Dubey (Bijapur North):
My machine has not worked.

Shri A. P. Jain (Tumkur): My
vote has not been recorded.

Shri U. M. Trivedi: My vote has
also not been recorded.
Shri K. C. Jena rose—

Mr. Speaker: He did not try.

Shri U. M. Trivedi (Mandasaur):

I could not push it.

Mr. Speaker: Those hon. Members
whose votes have not been recorded
may say so. I would take them into
account if the result is going to be
,paterially affected by them.

The result of the division is: Ayes
37; Noes 118. The ‘Noes’ have it; the
‘Noes’ have it.

The motion is not carried by a
majority of the total membership of
the House and by a majority of not
less than two-thirds of the Members
present and voting. Therefore, the
motion is not adopted.

The motion was negatived.

GOVERNMENT SERVANTS (BAN
ON SERVICE AFTER RETIREMENT)
BILL, 1963 by Shri R. G. Dubey.

Shri R. G. Dubey (Bijapur North):.
beg to move:

‘“That the Bill to enforce ban
on employees of the Government
of India from entering intb ser-
vice in private undertakings after
their retirement be taken into
consideration”.

-

The object of my Bill is very sim-

Mr. Speaker: We will hear him
next time.

16. 25 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORT-

ANCE

REPORTED STATEMENT OF THE CHizr
MINISTER OF WEST BENGAL 7re: REHA-
BILITATION OF DISPLACED PERSONS,

Shri S, M. Banerjee (Kanpur): I
call the attention of the Minister of
Works, Housing and Rehabilitation to
the following matter of urgent pub-
lic importance, and request that he
may make a statement thereon:

The reported statement of the
Chief Minister of West Bengal in





